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1. The Learned Counsel from the side ofthe Respondent Debtor is present along
with Manager in the Court.

2. Learned Representative has given an Undertaking to clear the balance amount
of Rs.7 lakh on or before 25.01.2018. In case of default from the side of the
Respondent Debtor may lead to serious consequences.

3. Adjourned to 31.01.2018.
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